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since a report was last made to First 
Lok Sabha on the 18th March, 1957: 

1. The Appropriation Bill, 1957. 
2. The Appropriation (No.2) 

Bill, 1957. 
3. The Appropriation (Vote on 

Account) Bill, 1957. 
4. The Kerala Appropriation 

Bill, 1957. 
5. The Finance Bill, 1957. 
6. The Appropriation (Railways) 

Bill, 1957. 
7. The Prevention of Corrup-

tion (Amendment) Bill, 1957. 
6. The Kerala Appropriation 

(Vote on Account) Bill, 1957. 
9. The Appropriation (Rail-

ways) (Vote on Account) Bill, 
1957. 
I also lay on the Table copies, 

duly authenticated by the Secretary 
of Rajya Sabha, of the following 2 
Bills passed by the Houses of Parlia-
ment during the Fifteenth Session of 
First Lok Sabha and assented to by 
the President since a report was last 
made to First Lok Sabha on the 18th 
March, 1957: 

1. The Sea Customs (Amend-
ment) Bill, 1957. 

2. The Foreigners Laws 
(Amertdment) Bill, 1957. 

MOTIONS FOR ADJOURNMENT 

RELIEF TO EAST BENGAL REFtJOUS 

Mr. Speaker: have received 
notices of as many as seven adjourn-
ment motions; two were presented 
the other day. The first one has been 
tabled by Shri T. K. Chaudhuri, and 
Shri Ghoshal. The subject is: 

"The situation created by the 
refusal of the Central Rehabilita-
tion Ministry to provide the mini-
mum relief by way of fG>Od and 
temporary shelter on human. . 

ShrJ T. K. Cbaudharl (Berham-
pore): A slight verbal change, Sir. It 

should ~ 'humanitarian' and not 
'human', 

Mr. Speaker: . . . . uhumanitarian 
grounds even to 10,000 (ten thousand) 
destitute East Bengal refugees, under 
the charge of the Union Rehabilita-
tion Ministry and the Union Govern-
ment, who were forced to come back 
to Calcutta to escape the intolerable 
conditions of life in BeUiah where 
they were sent under the auspices of 
the Union Rehabilitation Ministry and 
the resulting death of men, women 
and children refugees by starvation, 
malnutrition and epideD1J~· diseases in 
the streets of Calcutta, in Howrah 
maidan and Sealdah Railway Station 
precincts in Calcutta." 

How many have died? 

Shrl T. K. Chaudhuri: The daily 
rate of death, to my knowledge, in 
Howrah Maidan and Sealdah station 
is about 6. 

Mr. Speaker: How long has this 
been going on? 

Shri T. K. Cbaudharl: About a 
month. 

Mr. Speaker: At that rate, already 
200 people have died; is it? 

Shrl T. K. Cbaudhurl: Yes. 

Mr. Speaker: The hon. MinIster. 

The MInIster of RebabUitatiou (Shri 
Mehr Cband Kbau.D.a): Sir, I have 
made enquiries from the Govern-
ment of West Bengal as well as the 
Government of Bihar. There 
have been no deaths either 
in Bihar or Howrah maidan, 
either due to malnutrition or 
starvation. Normal deaths do take 
place and they are taking place. The 
percentage of deaths in both these 
States, according to the information 
given to me, is in no sense higher 
than the normal percentage which 
prevails in those places. Not even 
that, Sir, in this matter we have sup-
plied .. 

Shri T. K. Cbaudhurl: If I may 
intervene, I am not Interested In and 
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[Shri T. K. Chaudhuril 
have not raised the question of 

deaths in Bihar. I have only raised 
the question of deaths by malnutri-
tion, starvation and epidemic diseases 
of the refugees who are now living 
in Howrah maidan and Sealdah rail-
way station precincts in Calcutta. 
There are other aspects also, but so 
far as these deaths are concerned, of 
course, I cannot accept the statement 
of the Minister because I have seen 
people dying before my very eyes. 

Shrl Mehr Chand Khanna: I have 
raised the question of Bihar because, 
according to the hon. Member in the 
Adjournment Motion which he wishes 
to move, he has stated categorically 
that due to intolerable conditions in 
Bihar people have left Bihar in large 
numbers and come to Bengal. What 
I wanted to say and urge before the 
House was that the conditions in 
Bihar are humane and no deaths .... 

Shrf T. K. Chaudhurf: May I just 
intervene ....... . 

Mr. Speaker: No. 

Shrf Mehr Chand Khanna: Not a 
single death due to malnutrition.. . . 

Shri T. K. Chaudhurl: He is argu-
ing the merits of the Case. 

Mr. Speaker: He is only giving the 
facts. 

Shri Mehr Chand Khanna: As re-
gards Bengal, I have just made a 
statement of the same nature that no 
deaths due to causes mentioned In 
the adjournment motion have taken 
place in Howrah maidan. 

. Mr. Speaker: Was any relief that 
was being given to the refugees with-
held recently to 10,000 destitutes? 

Shri Mehr Chand Khanna: Relief is 
given to a person who goes into our 
camp. These persons were in our 
Bettiah camp. Their number was 
about 28,000. They were being given 
proper relief. On the top of it we 
spent Rs. 40,00,000 on foodstuffs that 
were given to us by CARE for the 
care of theBe very persons. We have 

got stocks worth another Rs. 40,00,000 
even now. For the information of the 
House I may submit that these peo-
ple went to Bettiah as far back as 
June 1956 and the large scale deser-
tions took place towards the end of 
February 1957, that is nearly after 
eight months. 

Mr. Speaker: Has this kind of relief 
been withdrawn since? 

Shri Mehr Chand Khanna: Relief is 
given to the people in the camp. If 
these people go back to Bettlah Camp 
they shall get the relief. We are not 
denying relief to anybody. 

Shrl T. K. Chaudhurl: My submis-
sion is this, so far as the question of 
relief is concerned, it has been cate-
gorically stated by ·the Chief Minister 
of West Bengal only the other day, 
that they have no means at their dis-
posal to give any such relief. He has 
also stated that so far as these peo-
ple are concerned they are under the 
charge of the • Central Government, 
because under the terms of the agree-
ment entered into .. 

Mr. Speaker: We are not going into 
the merits of the case. The hon. 
Minister says-assuming them to be 
under the charge of the Central Gov-
ernment-that relief is being given to 
persons in the camp. 

Shri T. K. Chaudhuri: No, it is not 
being given. 

Mr. Speaker: The Minister says it is 
being given to those persons who have 
not gone out of the camp. Relief will 
not be given to those persons who 
have gone out of the camp unless 
they go back. 

Shri Mehr Chand Khanna: We are 
going to have a general discussion on 
the Budget in a few days. All these 
matters could easily be discussed then. 
It is not a matter of urgent public 
importance, important in the sense, as 
I have already categorically stated, 
that no deaths have taken place either 
due to malnutrition or starvation. 
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Shrimatl Renu Chakravartty 
(Basirhat): About 18,000 people are 
living in Howrah maidan, and the 
situation is so bad that people are 
dying due to epidemics and starva-
tion. It is a very serious situation. 

Shrl T. K. Chauelhuri: Does the han. 
Minister want us to go on hunger 
strike here before he admits the 
seriousness of the situation? What is 
the meaning of this kind of a state-
ment that it is not a matter of urgent 
public importance? I have seen with 
my own eyes people dying just on 
the platform of the Sealdah station, 
in the railway shed and before the 
First Class railway booking office. Do 
you ask me to believe that this is 
not a matter of urgent public impor-
tance (Interruption). 

Shrl Mehr Chand Khanna: am 
only making a statement that the al-
legation the hon. Member is making. 
that deaths have taken place due to 
malnutrition and starvation, is un-
founded. 

Shrl T. K. Chaudhuri: That state-
ment is not based on facts, it is not 
correct and it does not bear any cor-
respondence to f,!!cts. 

Mr. Speaker: However important 
the subject might be,. there is no 
meaning in going on making state-
ments and counter-statements. 

The Prime Minister aud Minister of 
External Aftalrs (Shri Jawaharlal 
Nehru): The question before you, Sir, 
appears to me to be a simple one. I 
have no doubt at all that great misery 
is caused to these people on the 
Howrah maidan or at the Sealdah 
station. These people can get relief 
the moment they are in the camp. 
We cannot give relief in the streets 
or elsewhere, and the moment they 
go back they get relief. If it is said 
that the camp is not a good camp, it 
is not properly looked after, or relief 
is not properly given, it is a matter 
for enquiry in the camp. We have 
made the enquiries. Newspaper cor-
respondents have gone there, others 
have gone there, and han. Members 

can go there and see. We say it is a 
good camp and that such little com-
plaints as there 'may be can be dealt 
with there. They cannot be dealt 
with as people marching up to a 
heavily populated city like Calcutta, 
sitting . on the Howrah maidan or 
Sealdah station precincts and trying 
to compel the Government to feed 
them there. Bengal, as everybody 
knows, has suffered greatly in many 
ways, and when a huge influx of 
refugees comes we can onJ~ settle 
them in other places. Benlal has 
settled as many as it could; there is 
no room for more. We have made, 
with thc help of other State Govern-
ments, arrangements to settle them 
elsewhere. We are making them and 
it is a continuing problem. Then, if 
people go there and are induced to 
go there they get into difficulties. We 
arc very sorry for it. It is right for 
them to go back and get all the help 
in food or otherwise they can. By 
sitting there and expecting that the 
help should go to them they merely 
aggravate the problem, the difficulties 
and miseries, and do not solve the 
problem at all. 

Shrl T. K. Chaudhuri: My submls-
siro is ..... . 

Mr. Speaker: I have heard enough 
about it. So far as this matter is 
concerned, when it has been express-
ly stated by the hon. Minister ... 

Shrl T. K. Chauelhuri: Sir, I rise on 
a point of order. 

Mr. Speaker: Order, order. When 
[ am addressing the House there is 
no question of any point of order. So 
far as this matter is concerned, it is 
not denied tlfat those people who are 
in the Bettiah Camp are being given 
the relief. Those who have gone out 
of the camp, evidently they want 
relief even though they are not in thc 
camp and are outside. So far as that 
matter is concerned, it does not 
appear to be any breach of the under-
taking that has been given by the 
Central Government or their obliga-
tions to these refugees. Now, so far 
as deaths are concerned, it may be, it 
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[Mr Speaker] 
they starve they must die. If they 
are not in the camp and do not get 
food by their own earnings or on the 
terms and conditions imposed by the 
Government that only those persons in 
the camp will be given relief, then they 
take the risk. However, as has been 
stated by the hon. Minister for Re-
habilitation, there are ample oppor-
tunities to discuss this matter. 14th, 
15th and 16th have been allotted for 
discussi,. on the Presidential Addr.,.,.. 
If these matters are so important--<>f 
course, they are matters of public im-
portance, I do not ru.ny that-there 
are ample opportunities, and it has 
been a convention of the House that, 
whenever there is an opportunity to 
discuss such matters as these the 
normal work of the House will not 
be adjourned. Therefore, I am not 
willing to give consent to this 
adjournment motion. 

Shrl T. K, Chanelhnrt: May I sub-
mit, Sir, that it is not a question nf 
relief as such to the inmates of re-
habilitation camps that I have raised 
in this adjournment motion; it is a 
question of some interim relief being 
given to them on humanitarian 
grounds. They are persons who are 
under the charge of the Central Gov-
ernment. It is not a question of the 
general relief that i. being given to 
the refugees. We are prepared, Sir, 
if I may make a submission, to per-
suade these people to go back to the 
camp, but for the interim period 
some relief will have to be given. 

Shrt Jawaharlal Nehru: They will 
get relief, not Interim relief, imme-
diately they go there. 

An hon. Member: You brought the", 
there. 

ShrI T. K. Chandhurl: I did not 
bring them out; I was at some other 
place at that time. I have some sense 
of responsibility. 

Mr, Speaker: Order, order. Hon. 
Members ought not to talk to one 
another like this here. 

So far as the point of order is con-
cerned, I am afraid I do not see any 
point of order. As soon as they get 
back to Bettiah they will get relief 
and the Government is not willing 
to give any interim relief outside the 
camp. Relief will be given to them 
immediately they get back to the 
camp. There is no point of order in 
this. 

FOOD SCARCITY CONDrrIONS IN WEST 
BENGAL 

Mr. Speaker: I have received notice 
of another adjournment motion re-
lating to the situation created in West 
Bengal by the systematic refusal of 
th'e Union Food Ministry to bke 
notice of the conditions of acute scar-
city bordering on famine, obtaining 
for the past one month in 11 dis-
tricts out of 14 in West Bengal, as a 
result of successive floods and the 
consecutive failures of four main food 
crops in the major part of the State, 
including th'e Rabi Crop of this year 
and other reasons, and to ensure '3n 
adequate supply of foodgrains or even 
the minimum quantity requisitioned 
by the State Government of West 
Ben,al. 

As a matter of fact, a notice was 
l(iV'en by Shri Kasliwal, yesterday or 
day before yesterday, asking for 
opportunity to raise a debate on this 
matter of the food situation in the 
country at large, particularly in West 
Bengal. There are also a number of 
questions which have bl!en tabled and 
I have admitted all those questions. 
r..,t us ascertain from the hon. Minis-
ter what the present situation is. I 
shall al10w and permit all those hon. 
Members who have tabled qU'estions 
and who wanted to give notice and 
who have given notice to raise a 
debate, to put supplementary questions 
to elicit bets I have put themal1 to-
gether and I have allowed all the 
hon. Members to put questions. 
Further, these matters can again be 
raised on the 14th, 15th and 16th. 
Still, if these matters are considered 
so important, I will consider and 
see wh'ether any opportunity can be 




